FIR No.043186/2019
PS Ranhola

20.05.2020
Present: None for the State.

Ld. Counsel for accused/applicant.

Arguments heard on the interim bail application on behalf of the
accused. Tt is submitted that the accused is in JC since 05.03.2020 for the offence
under section 379 /411 IPC.

Keeping in view the fact that the accused is in custody since 25.04.2020

and considering the health emergency on account of COVID-19 Qutbreak, he 1s

admitted to interim bail of 45 days on his personal bond in the sum of Rs.15,000/- to

the satisfaction of Jail Superintendent concerned, who shall ascertain from PS

concerned as to whether the address furnished by the accused is verified or not.
Accused shall surrender before the J ail Authority concerned after expiry

of interim bail for the period of 45 days. -

Copy of this order be sent to Jail Superintendent concerned, which shall

also be treated as release warrant.

Copy of this order be given dasti to Ld. Counsel for accused/applicant,

as prayed for.
AN \9 C 0 Y\
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(P T NAGPAL)

p\'?‘ DUTY MM (West) THC, Delhi
20.05.2020
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FIR No0.208/2020

20.05.2020 PS Paschim Vihar

This is an application for releasing articles i.e. Vehicle bearing bearing No.DL-

41 45DA-1252.

Present : None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

f Hon'ble High Court of Delhi in above-said judgment/order while
| relying upon the judgments of Hon'ble Supreme Court of India in matter of

“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
| 638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
; Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basat;va Kom
|

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer. | .
61. The actual production of the valuable articles during the trial should
uffice

he photographs along with the panchnama s

not be insisted upon and t
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing bearing No.DL-45DA-
1252 as per seizure memo be released to the applicant on furnishing security bond as
per valuation report of article and after preparation of panchnama and taking
photographs of article as per directions of Hon'ble High of Delhi in above cited
paragraphs. IO is directed to get the valuation done of the article prior to the release
the same to the applicant as per directions of Hon'ble High Court of Delhi.
Panchnama, photographs, valuation report and security bond shall be filed along-with
final report.

Dasti copy of order be given as prayed for.

| ) , Z DUT
\(/W , 0
n

.05.2020
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FIR No|26/2020
PS Paschim Vihar West
20.05.2020
Present: None for the State.

IO in person.

An application has been moved by the 10 seeking permission to conduct
ossification test of the accused. IO submits that no documentary proof is available for
ascertaining the correct age of the accused and therefore, the conduct of the
ossification test is imperative.

Heard.

The request of the IO stands allowed.

Concerned Jail Superintendent is directed to produced the accused
namely Pappu Pandey S/o Sh. Nand Kishore Pandey before the concerned Medical
Superintendent, SGM HosPital, Mangolpuri, Delhi on 26.05.2020 for conducting the
ossification test of the accused.

Concerned Medical Superintendent, SGM Hospital, Mangolpuri, Delhi is

requested to conduct the ossification test of the accused.

Copy of the order be given dasti to the 10 as prayed and a copy of the

same be also sent to concerned Jail Superintendent as well as concerned Medical

Superintendent through IO concerned.

(P NAGPAL)
DUTY est) THC, Delhi
20.85.2020
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FIR No0.351/2020
PS Punjabi Bagh

20.05.2020
Present: None for the State.

Ld. Counsel for applicant.

Report received whereby 10 submits that he has no objection if the

articles are released. Heard on the application. Let Jamatalasi of the applicant be

released to him as per personal search memo after completion of necessary

formalities. Copy be given dasti as prayed.

(PUNEET NA AL)
DUTY est)/THC, Delhi
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State Vs. Happy @ Kamal Kaliya
FIR No0.0376/2020
PS Rajouri Garden
20.05.2020

Present: None for the State.

Ld. Counsel for accused/applicant.

Arguments heard on the interim bail application on behalf of the

accused. It is submitted that the accused is in JC since 25.04.2020 for the offence
under section 379/511/34/188/269 1PC.

Keeping in view the fact that the accused is in custody since 25.04.2020

and considering the health emergency on account of COVID-19 Qutbreak, he 1S

admitted to interim bail of 45 days on his personal bond in the sum of Rs.15,000/- to
the satisfaction of Jail Superintendent concerned, who shall ascertain from PS
concerned as to whether the address furnished by the accused is verified or not.

Accused shall surrender before the Jail Authority concerned after expiry

of interim bail for the period of 45 days.

Copy of this order be sent to Jail Superintendent concerned, which shall

also be treated as release warrant.

Copy of this order be given dasti to Ld. Counsel for accused/applicant,

as prayed for.

e
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FIR No.179/2020
PS Mundka

20.05.2020
This is an application for releasing articles i.c. Vehcile bearing No.DL-10CH-9944.
Present :  None for the State.

Applicant in person with Counsel.

10 has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Synderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the Jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the triat-should

not be insisted upon and the photographs along with the panchnama shpuld suffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehcile bearing No.DL-10CH-9944 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

/z{\ (P T NAGPAL)
i DUTY MM (Wegt) THC, Delhi
Y 26.05.2020
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FIR No.0146/2020
PS Mundka

20.05.2020

This is an application for releasing articles i.e. Vehicle bearing No.HR-79A-9668.

Present : None for the State.

Ld. Counsel for accused/applicant.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desdi Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the tyial should

not be insisted upon and the photographs along with the panchnama sho Uffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon 'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.HR-79A-9668 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon 'ble High of Delhi in above cited paragraphs. 10 18
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, \}aluation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

&gé/cé()\
AP \
Lo~ | (RUNEET NAGPAL)
- DUTY West) THC, Delhi
@N / P 5.2020
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FIR No.153/2020
PS Mundka
20.05.2020
This is an application for releasing articles i.e. Vehicle bearing No.11SZ-7719.
Present:  None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should pe attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama shoul (j'ice

Jor the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.c. Vehicle bearing No0.11SZ-7719 as per
seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(PUNEET NAGPAL)
DUTY MM (West) THC, Delhi

Kﬁdu/‘aﬂk (Sfj % M
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FIR No.119/2020
PS Mundka

20.05.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-1LW-1182.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view

that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manyjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.
Hon'ble High Court of Delhi in above-said judgment/order while

relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the

person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial shot Q

not be insisted upon and the photographs along with the panchnama should suffice \
Jor the purposes of evidence.
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and circumstances and law laid down by Hon'ble

Considering the facts
stion i.e. Vehicle bearing No.DL-1LW-1182 as

High Court of Delhi, article in que

per seizure memo be released to the applicant on furnishing security bond as per

aluation report of article and after preparation of panchnama and taking photographs

of article as per directions of Hon'ble High of Delhi in above cited

directed to get the valuation done of the article prior to the release the same to the
Panchnama,

paragraphs. 10 is

applicant as per directions of Hon'ble High Court of Delhi.
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.
Gpry Leoed
N 144

6%\‘,’/)} I
NAGPAL)

o 2&)ﬁ OQD (P
DUTY M st) THC, Delhi
2020
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FIR No.0258/2020
PS Kirti Nagar

/

20.05.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-1LP-6920.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”’, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and ‘“Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer. -
61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama oul suffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question 1.e. Vehicle bearing No.DL-1LP-6920 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior tO the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

/’ 2
(PUNEET NAGPAL)
DUTY MM ( es THC, Delhi
3 Retxp [ @fay
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FIR No.0221/2020

/ PS Punjabi Bagh

20.05.2020

s . R . . Al a1t L ‘1;7—(’]78-
This is an application for releasing articles 1.c. Vehicle bearing No.DL-3CBZ

Present : None for the State.

Ld. Counsel for applicant.

10 has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court 18 of the view

that the articles has to be released as per directions of Hon'ble High Court of Delhi

in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.
Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638. “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer. '

61. The actual production of the valuable articles during t} ﬁt}ial should

not be insisted upon and the photographs along with the panchnam@ should suffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble

High Court of Delhi, article in question i.e. Vehicle bearing No.DL-3CBZ-6178 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

W W,ug (PUNEKT NAGPAL)

DUTY MM (West) THC, Delhi
@% 05.2020
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FIR No.309/2020
PS Punjabi Bagh

20.05.2020
This is an application for releasing articles i.c. Vehicle bearing No.DL-9CAG-0575.
Present :  None for the State.

Ld. Counsel for the applicant.

1O has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama should swffice

for the purposes of evidence. ay,
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/1
/

\
—
Scanned by CamScanner



Considering the facts and circumstances and law laid down by Hon 'ble

High Court of Delhi. article in question 1. Vehicle bearing No.DL-9CAG-0575 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 1s
directed to get the valuation done of the article prior to the release the same tO the
applicant as Pper directions of Hon'ble High Court of Delhi. Panchnama.

photographs. valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.
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FIR No.000024/2020

PS Paschim Vihar
20.05.2020

Present: None for the State.
Counsel for accused / applicant.

This is an application under Section 437 of Cr.P.C on behalf of
applicant/accused Rohit Sharma wherein it has been submitted that the accused
person is in JC since 16.05.2020 and recovery has already been effected.

10 of this case has filed reply. Perusal of reply shows that there is
allegation of under Section 411 IPC against the accused.

Heard.

Considering the fact that recovery has already been effected, the accused
has been clean antecedents and that the accused is in custody since 16.05.2020,
accused Rohit Sharma is admitted to bail subject to furnishing of Bail Bond and

Surety Bond in the sum of Rs.15,000/- each and further subject to the following

conditions :-

1. that accused person (s) shall attend the Court as per conditions of bond to be

executed ;

2. that accused person (s) shall not commit similar offence and ;
3. that accused person (s) shall not directly/indirectly induced, give threat, or in
any way dissuade the witnesses/persons acquainted with the facts of this case and

also shall not tamper with the evidence.

Bail bond and Surety Bond would be accepted only after verification

through 10 of this case.

(PUNBRET XAGPAL)
M (West) THC, Delhi
2020

DUT
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DD No.12A dated 17.03.2020
PS Tilak Nagar

20.05.2020
Present: None for the State.

Ld. Counsel for-applicant.

Report received whereby IO submits that he has no objection if the
articles are released. Heard on the application. Let Jamatalasi of the applicant be

released to him as per personal search memo after completion of necessary

formalities. Copy be given dasti as prayed.

//K\“ (P NAGPAL)
é}dtfm DUTY MM (West) THC, Delhi
. 20205.2020
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